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Shrlmati Yashoda Reddy (Kurnool): 

While congratulating tihe Home Minis-
try for having found out before the 
secret documents were handed over, 
I would like to know why there was 
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delay, after discovering the letter o! 
the mother some months back, in 
fincling out the culprits? I would also 
like to know wfhether the complete 
spy-ring has been rOl1nded up or 
whether some more people are still 
there? 

Shri NaDda: There was no -mother 
in the picture at all. 

12.5'7 m. 
INDIAN TARIFF (AMENDMENT) 

. BILL· 
The Minister of Commerce (Shrl 

MaIlubhai Shab): Sir, I beg to move 
for leave to introduce a Bill further 
to amend the Indian Tarift' Act, 193t. 

Mr. Speaker: The question is: 
"That leave be granted to 

introduce a Bill further to amend 
the Indian Tariff Act, 1934." 

The motion was adoPted. 
Shri Mamahhai Shah: Sir, I intro-

ducet the Bill. 
Shri Bari Vishnu Kamath (Has-

hangabad) : Sir. I rise on a point ot 
clari1ication. I remember-the Minis-
ter concerned is not he~the Minis-
ter of Parliamentary Affairs making a 
promise more Or less in the last Bud-
get Session that no Bill would be 
taken l'P for consideration and passing 
in a Session unless it has been intro-
duced within the first half of th~ 
Session. Now, Sir, this Bill is intro-
duced today and it is being taken up 
on Monday or some time next we.-\c: 
according to the list of business whiC'b 
I heard from the hon. Minister Bf 
Parliamentary Affairs . This is con-
trary to the promise he made_ I 
hope you will not let these thinp 
happen, becaUSe this is certain.i.Y 
detrimental to the methodical ~nd 
scientific running of the Session. 

Mr. Speaker: When we take that 
Bill up we will see. 

12.59 hI'S. 
APPROPRIATION (RAll.WAYS, 

NO. 3 BILL·, 1964 
The MiDlster of State in the Minis-

try of Railways (Dr. Ram Subhac-
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Singb): Sir, I beg to move for leave 
\0 introduce a Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of tho, 
Consolidated Fund of India for the 
service of the financial year 1964-65 
for the purposes of Railways. 

Mr, Speaker: The question is: 
''That leave be granted to intro-

duce a Bill to authorise payment 
and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India fl): 
the service of the financial year 
1964-65 for the purposes of Rail· 
ways." 

The motion was adopted. 
Dr. Bam Subhag Singh: ·Sir, I intt"c·· 

duce* the Bill. 
Shri Nambiar (Tiruchirapalli): Sir, 

yellterday while replying to the points 
raised by us I asked a specific ques-
tion of the Deputy Minister of Rail-
ways. I asked him whether on thl' 
question of the new zone, the carving 
out of a new zone with SQuthern RIliI-
way and the Central Railway in the 
southern part, which was hanging fire 
for several years, would take place. 
The Minillter did not give a reply and 
you were pleased 10 observe that an 
omnibus reply is given. But I find 
from the newspapers that today there 
is a press ·report to the effect that 
Government has taken a decision to 
have this new zone. If that is so, why 
could the Minister not give that infor-
mation to the House yesterday? Yet, 
even though this matter was raised 
in the debate, no answer was given. 
11 hrs, 

Shri Ranga (Chittoor): That 
decision might have been taken later. 

Mr. Speaker: Shri Ranga says that 
that decision might have been taken 
later. 

Shri Namblar: Was that decision 
taken yesterday night? 

Mr. Speaker: He will kindly resume 
his seat. 

Dr. Ram Subhag Singh: I beg to 
move~·· 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 

mg & 'oN . 
Concolidated Fund of India for the 
service of the financial year 1964-
55 for the purposes of Rail ways 
be taken into consideration." 
Mr. Speakm;: The question is: .... 
Shri Ranp. 'J[ay I have a word? 
Mr. Speak" •. At this stage? 
Shri Ranga: Then at what stage 

can I say a word? 
Mr. Speaker: I will give him an 

opportunity during the clause by 
clause consideration. But he ought to 
have given prior notice if he had 
intended to take part in the discuss'on 
on the Appropriation Bill. Now the. 
question is: 

"That the Bill to authorise 
payment and appropriation of cer-
tain further sums from and out 
of the Consolidated Fund of India 
fOr the service of the financial 
year 1964-65 for the purposes of 
Railways be taken into considera' 
tion." 

The motion was adopted. 
Mr. Speaker: Now we will take up 

clause by clause consideration. 
Shri BaDp: I only wanted to have 

one or two minutes. I have brought 
to the notiCe of the Government. as 
did several other hon. Members, t'he 
accidents that are taking place at the 
level-crossings because of the inability 
of the Government to take proper pro-
tective measures. Government have' 
pleaded their inability to apPoint 
gate-keepers there or to make other 
arrangements. But there are- ve7 
many places where there are some 
sub-ways not far away from the line 
crossings. I have brought to the 
notice of the Government one parti-
cular case in my own constituency, 
one place called KuPPBDl, where 
there is a sub-way where a pillar ill 
put to prevent part trBftIc PBlllling 
througb that subway. When it was 
brought to their notice, they said tllat 
it would cost them Rs. 20,000 and as 
their rules do not permit them to 
spend such a bie amount they wanted 
the local panchayats to bear the cost. 
The local panchayats say they cannot 
afford to foot the bill. I dO not know 
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[8hri Ranga] 
why the Government want to. stick 
to those rules-I do not know when 
they were passed-and avoid spend-
ing even small sums of money in order 
to take advantage of the sub-WaYli 
which are already there. If they want 
to construct new sub-ways or over~ 
bridges, it would cost them very 
much. But if there are sub-ways 
which are already in existence. I do 
not know why Government should be 
unwilling to change their rules. which 
have been formulated long ago, to 
take advantage of the facilities which 
are already there. I would like the 
Government to give consideration to 
this matter and change the rules. 

Mr. Speaker: Now the Minister. 
Shri Nambiar: He might answer my 

point also. How many divisions 3re 
going to be there? 

Dr. Ram Subhag Singh: In this Eill 
we have asked for an appropriation 
of only Rs. 10,000 and this is in regard 
a preliminary engineering-cum-final 
location survey for a proposed Rail-
way line between Dantewara and 
Bhadrachalam. In this Bill, Professor 
Ranga has raised the question of 
level-crossings. As he knOWs. there 
are over 33,000 level-crossings in this 
country. 

Mr. Speaker: He is not talking of 
all those 33,000; he is talking of only 
one. Therefore, he might consider it. 

Dr. Ram Subhag Singh: Whatever 
we are going to do at one particular 
level-crossing shall have to be done in 
the case of all other similar level-
crossings. 

Mr. Speaker: Why should he refusl' 
ProfesSOr Ranga immediately? 

Dr. Ram Subhag Singh: I am not 
refusing. In the larger context we 
shall examine the question which Pro. 
fessor Ranga has raised and if it can 
be done it will be done. 

Mr. Speaker: Shri Nambiar was 
enquiring about the news which has 
appeared in the 'papers about the 
creation of a zone. 

Dr. Ram Subha, Singh: That will 
be ta!ten up later on. 

Mr, Speaker They have been asking 
for the creation of that zone for lome 
time and nothing was said on that 
point. Yet, today's papers do CBr'17 
the news that a zone has been created, 
Or a decisiOn has been taken. 

The Minister of Finanee (Shri T. T. 
Krishnamachari): I may mention that 
this matter was discussed subsequent 
to the point raised by the hon. 
Member. 

Mr. Speaker: The question is: 
"That clauses I, 2, 3, the Sche. 

dule and the Enacting FormUla 
and the title stBDd part of the 
Bill". 

The motion was adopted. 

Clauses I, 2, 3, the Schedule and the 
Enacting Formula and the Title were 

added to the Bm, 
Dr. Ram Subhar Singh: I beg to 

move: 
"That the Bill be passed", 

Mr. Speaker: The question is: 
"That the Bill be passed", 

The motion was adopted. 

13.07 hrs. 
COMPANIES (SFXX>ND AMEND-

MENT) BILL-Contd. 
Mr. Speaker: The House will now 

take up further consideration of the 
following motion moved by Shri T. T. 
Krishnamachari on the 17th December, 
1964, namely: 

'"!'hat the Bill further to amend 
the Companies Act, 1956, be refer-
red to a Joint Committee ot the 
Houses consisting at 45 members, 
30. from this House ...... ". 
8hri Surendranath Dwivedy wilt 

continue his speech. 

Shri SurendJ:anath Dwivedy (Ken .. 
drapara): Mr. Speaker, yesterday I 
was pointing out that in spite of the 
wide powers given in the law, the 
Government has failed to take ade-
quate . measures to stop the malprac-
tices and specially the record ot the 
Company Law Administration, which 
is entrusted with this task, is very 


